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CENTRAL ADNINISTRATIVE TRIBUNMAL::GUWAHATI BENCH,
{0.A.No.278 of  2006,)

DATE OF DECISION: 7.11.2008,

Smti Sabita Das Choudhury APPLICANT

ADVOCATEFOR THE

Ms.Manjuli Dev

APPLICANT(S}
- VERSUS-
Union of India and ors. RESPONDENTS
ADVOCATE FOR THE
Mr.uU.Das

- Addl.C.6.5.C.

[ RESPONDENT (S)
HON'BLE MR, K.V, SACHIDANANDAN, VICE-CHAIRMAN

1. Whether Reporters of local papers may be 31 owed to

see the judgments?

2. To be referred to the Reporter or not? /\/0

the judgment?

3.  Vhether their Lordships wish to see the %alivéapy of

4. VWhether the judgment is tfo be circulated to the

other Benches? [VQ

Judgment delivered by Hon’ble Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT]I BENCH,
Original Application No.270 of 06
Date of order: This, the 7® Day of November, 2006.
HON'BLE MR.K.VSACHIDANANDAN, VICE-CHAIRMAN "
Smti Sahita Das(Choudhury),

W/Q Sri Samiran Das,
C/O.Sri Subhro Choudhury,R/c.Urmila Bhawan

Jail Road(Near Promodini Complex).

Shillong-793001 .,
Meghalaya.
....... Applicant.

By Advocates Ms. Manjuli Dev, Ms. P. Dev, Ms .L. Talukdar.
-Versus-
1. ‘The union of India, Through

Secretary to the Government of India,
Ministry of Finance, New Delhi.

2. The Accountant General{A&E)
Assam, Maidamgaon, Beltola,
Guwahati.

w

The Deputy Accountant General,
(Administration), The office of the Accountant General
(A &E), Assam, Maidamgaon
Beliola, Guwahati-29.
...... Respondents.

By Advocate ML @iBatsigaCsEJCo®eS. Co
ORDER (ORAL)

IV .SACHIDANANDAN, V.C:

The applicant is a wife of Shri Samiran Das who was
working under the respondents. According to the applicant, her
husbhand is missing since 10.12.997. The applicant lodged an FIR
against her husband which was registered as All Women
P.S.CaseN0.29/1097 (G. R. Case No.3766/1907) Under Section-483
(A 1.P.C on 10.00.1997. The Ofﬁcer—fn-Charge, All Women Police
Station, Panbazar, Guwahati issued a Ceftiﬁcate {Annexure B) dated

2.12.2004 certifying which is reproduced below:-
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“Officer-In-Charge
All Women Police Station,
Panbazar, Guwahati

TOWHOM IT MAY CONCERN.”

This is to certify that Sri Samiran Das,
son of Late Rabindra Nath Das, husband of
Smti Sabita Das (Choudhury) is involved in Al
Women P. 8. Case No.29%/97(G, R. Case
No.3766/073U/S 498A IPC. His whereabout is
not known since 10.9.97 and could not be
traced out. As such the aforesaid case has
been charge sheeted on 11.12.97 against
Samiran Das showing him absconder.

Officer-In-Charge
All Women P. 8. City, Ghy”
2. I have heard Ms. Manjuli Dev learned counsel for the
applicant and Mir.@sBalghya,SenieX (.G S.C. for the respondents.
The counsel for the applicant has mentioned Swamy’s -Pension
Compilation and Group Insurance Schemes (Annexure 10) that "if an

employee is missing and his whereabouts are not known, his family

 can be paid the retirement benefits.” The applicant has made several

representations dated 6.8.98 {Annexure 3), 26.4.2000 (Annexure 6).

‘But the respondents have not responded. Being aggrieved, the

applicant has filed this O.A. seeking the following main reliefs:-

“g.1 That the Hon'ble Tribunal be pleased
to direct or command the Respondents to
immediately pay the applicant all retirement
benefits including pension etc. due to her on
account of she being the wife of a missing
Government employee.

8.2 That the Hon'ble Tribunal be pleased
to direct the respondents te appoint the
applicant in any suitable posts on
compassionate ground as being the
dependent of a missing Government
employee.

8.3. Any other reliefs or reliefs to which
the applicant is entitled to as the Hon’ble
Tribunal may deem fit and proper.

L



3. Ms.U.Das learned Addl. C.G.S.C. for the respondents has
submitted that the applicant has prayed for fwo reliefs. One is
Pensionary benefits and another is for compassionate appointment.
Therefore, this O. A. will not stand. The counsel for the applicant has
submitted that she will be satisfied if the direction is given to the
respondents to consider to pay the retirement and pensionary
henefits. The counsel for the respondents has submitted that if that
will suffice for the interest of justice, she has no ehje{:tion.

This court, therefore, directs the 2™ respondent and /any other

competent authority to consider her representafion within a time

frame of three months from the date of receipt of the copy this order.

The applicant is a}sé directed to sent the copies of the
representation, as well as the copy of this O.A. to the compelent
authority within 10 days from to-day.

The O.A. is accordingly, dispx:xseé of. There will be no

order as {o costs.

e

(X.V.SACHIDANANDAN)
VICE-CHAIRMAN

iM



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

[An appllcatlon U/s. 19 of the Central Administrative K
Tribunal Act, 1989%]

ORIGINAL APPLICATION NO. 230 /2006

SRIMATI. SABITA DAS (CHOUDHURY).

--~- APPLICANT.
-Vers '
THE UNION OF INDIA AND OTHERS.
| - - RESPONDENTS.
_ I EDEX _
5L. NO FARTICULARS PAGE NUMBER
1 APFLICATION 1 — 11
2 "~ ANNEXURE - 1 i2
3 ~ ANNEXURE - 2 - 13
' ANNEXURE - 3 14
' 5 ANNEXURE - 4 15
G ANNEXURE - S 16
7 ANNEXURE - 6 1%
8 ~ ANNEXURE - 7 | 4%
9 ANNEXURE - & . 1o
10 ~ ANNEXURE - 9 o 2,0
11 » ANNEXURE - 10 - o
. _ 21 — 4
FILED BY:
FOR OFFICE USE: Meoagule Dev
-ADVOCATE

Signature.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -

GUWAHATI BENCH, GUWAHATI

[
ey

[An application U/s. 19 of the Central Administrative

SMTI. SABITA DAS (CHOUDHURY)

Tribunal Act, 1985]

~-Versus-

Original Application No. 230 /2006

----_ APPLICART.

THE UNION OF INDIA AND OTHERS.
--=-- RESPORDERTS.

LIST OF DATES

SL
No

Dates

-Particulars

Paras

Annexure

Page
No.

31711796

The marriage between the
applicant and Sri. Samiran Das

was solemnised

4.2

10/9/97

The applicant lodged an FIR
against her husband which was '
registered as All Women P.S.
Case No. 29/97 (G.R. Case No.
3766/97) Ufs. 498 (A) IPC.

4.3

10/9/97

The husband of the applicant is
missing since 10/9/97 till date.

4.4

11/9/97

The statement of the applicant
U/s. 164 Cr.P.C. was recorded by
the Learned Sessions Court and
the aforesaid case was charge- .
sf\eeted on 11/12/97 against the
husband of the applicant showing
him as absconder

4.4




SL | Dates.
No

Particulars

Paras

Annexure

Page
No.

5 |31/3/98

The applicant made a

1 representation before the .
authority that she has no souwrce

of income for her subtenance and
prayed for doing needful for her
survival

4.5

12

6 [6/7/98

The Respondent No. 3 vide his

"| tetter asked her to furnish the

date on which the FIR was
lodged, the nature of complaint
and Police Report. |

4.5

19

7 }6/8/98

Applicant in her representation
furnished all the requitementf :
information as sought for.

- 4.6

18 |14/7/99

The Applicant again in her

| representation prayed for

payment of all retirement
benefits to her and for her
appointment on compassionate
ground - ‘

4.6

9 |7/4/2000

The Respondent authorities in
spite of receipt of the Police
Report stating her husband
missing since 10/7/97 and could
not be traced out, asked the
applicant whether there is any

.| news from her side about the

whereabouts of her husband.

4.7

(G

10| 26/4/2000
and '
5/9/2000

Applicant in her réptesentation
informed that she has no
knowledge \about the

whereabouts of her husband and |

prayed for compassionate
appointment .

4.7

(+




~

SL
No

Dates

Particulars

Paras
]

Annexure

’ Page

No.

11

26/8/2004

The Respondent No. 3 vide their
fetter again asked the applicant
to obtain a Police Report that her

{ husband is missing and has not

been traced out.

4.8

|9

12

2/12/2004

The Officer-in-Charge, All Women

P.S. Panbazar, Guwahati issued a |

certificate certifying that the
whereabout of the husband of
the petitioner is not known since .
10/9/97 and could not be traced
out. '

4.9

19

13

6/12/2004

The Applicant again made a
representation praying inter-alia
for her compassionate
appointment and for giving her
pensionary benefits due and

admissible to her.

4.9

120 |

19

The copy of the relevant page of
Swamy’s Handbook 1999 A
regarding payment of retirement
benefits to the family of the
missing employee

-

4.10

10

{91 &

A4
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3‘;%
GUWAHATI BENCH, GUWAHATI 3
: <
[An application U/s. 19 of the Central Administrative {3;
' Tribunal Act, 1985} g
) - . \A .
Original Application No. 2730 /2006 .
IN THE MATTER OF:
SMTI. SABITA DAS {CHOUDHURY),
W/o. Sri. Samiran Das,
C/o. Sri. Subhro Choudhpry,.
‘R/o0. Urmila Bhawan,
Jail Road (Near frdmodini
Complex), ’
Shillong - 793001, Meghalaya.
~--- APPLICART.

-Versus- -

1) THE URIOR QF IRDIA,
Through - ' ' -
THE SECRETARY to the Government
of india, Ministry of Finance,

New Delhi.

2) TﬁE'ACCOUQTAHT GENERAL {A&E)
'~ Assam, Maidamgaon,. Beltdla,

'anahapi*—fEQ.

3) THE DEPUTY ACCOUNTAHT QEQERAL
(Administration), The Office

of the Accountant General



2

2.

(AsE), Agsam, Maidamgaon,ﬁ
Beltola, Guwahati - 29.
' --~-- RESPONDERTS.

'DETAILS OF APPLICATION .
1) PARTICULARS _ OF  ORDER _ AGAINST WHICH THIS
_APPLICATIOE - '

This application is breferred against the

inaction of the Rezpondents in not payment  the

ok Dwa (houdhu )

- applicant &ll retirement benefits -including

pension etc, due to her on account of she being

the wife of & missing Government émplo?ee and.

also for not appointing her in any suitable post
on compensation ground as. being the dependent of

a missing emplovee.

2} JURISDICTION OF THE TRIBUNAL -

!

\ The applicaht declares that .the subject
matter . of the - application . is within  the

jurisdiction of this Hon’ble Tribunal.

3} LIMITATIOR -

The spplicant further decléfes that the
application is within the limiﬁatiqn preascribed
Under Section - 21 of the Administrative Tribunal
Act, 1985. |

1) FACTS OF THE CASE -

4.1} ‘That the spplicant igs a citizen of India

and 2 permanent resident of the aforessaid place

Contd ...
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@ WA ) 2 a8 (A ,I.P.C. on 10/09/1997.

/

4.4)

\

-3 - '
and a3 such is entitled to the rights,
privileges and protection 83 guaranteed under

the Constitution of India and other'lawé of the
country.

That thé marriage betgéen the applicant

| Sedb At Daud (L‘%\W‘]““W.

and Sri. Samiran Das was solemnised on

21/11/1%96. The husband of the applicant was
working e&s a Clerk cum Typist (C/T) under the

~

Accountant General {RaE), Assam.

That as the applicant wgs toftured.botb
mentally and physically by her husband after
abéut a month of their marriage for dowry, the
petitioner lodged a FIR sagainst hef husband
which was registered as All Women P.S. Cése No.

29/199?\4F.R. Case No. 3766/1997) Under Section

That thereafter the‘Police-séarChed for
the husband of the'applicant but h¥#é is missing
since 10/09/1997 and could not be. traced out
till dete. The statement of the applicant Undéf

Section - 164 Cr.BP.C. was recorded on

- 11/09/1997 by the learned Sessions Court and

. the aforesaid case wasg charge sheeted on

11/12/1997 against the husband of the applicant

showing him as absconder.

| _That the sapplicant made é .representﬁtion
on 31/03/7/1998 before the,authprity'that she has

noe source of inggme. for her =sustenance and

e ——

prayed for doipgipegdful for her survival. In

- - g

T T . ST -
response, the Regpondent No. 3 vide letter

dated: 06/07/1998 asked her to furnish the date

_Coutd“.



.6)

.T)

'complaint and Police report.

BN
Y
4.

on which the FIR was lodged, the nature of the

The copy of the representation.

Dated: 31/03/1998 and’the letter
Dated: 06/07/1998 ~ of the
Respondent No. .3 are annexed here

A n; D (Choud Lt )

with and marked as ANNEXURE Ho. 1

and 2 respectively.

Sek

That accordingly, vide representation .-

Dated: 06/08/1998, the epplicant furnished all
the requirement/information &s sought fdr, As
nothing. wag done, the applicant sends =8
reminder’on 09/10/199&.~The applicant furnished

the. copy of the Police report as sought for

vide letter dated: 23/03/1999 and vide
representation Dated: 14/07/1999 again sought

for payment of all ‘retirement benefits to her
and for her app01ntment on compasslonate ground

as dependent of a m1331ng Government Employee

~ The copies of the rebresentation
‘Dated: 06/08/1998 ~and 14/07/1999
are annexed . herew1th and marked as
ANBEXURE - 3 AND 4 respectiveély.

That the applicant states that, the

' _Respondent authorities in spite of receipt of"

the Police Report stating that the husband of
the applicant is missing since 10/09/1997 and
could not 'be traced out, asked the applicant
whether there 1g any nmews from her side about
the whereabouts of her husband vide letter

Dated: 07/04/2000. However, the applicant

Contd ...
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.9)

-

Cebifa Das (Choudhury)

_5-

informed =she has no knowledge about the
whereabout of her husband ,and prayeq"for

cpmpassionate '»fappointment "vide' " her’
repreésentation . Dated: 26/04 /2000 and
05/09/2000. ) |

The copy of the letter Dated:
07/04/2000 and the applicant’s
representatlon Dated. 05/09/2000

are annexed .herew;th and marked asg
AENEXURE - 5 AND 6 respectively.

_ That the applicant states that, - the
Respondent No. 3 vide letter Dated:. 26/08/2004
again asked the apblican§ "to -obtain & Pdlice
report\that her husband‘is miseing and has not

been traced out, which i3 Anothing' but .a
petitioner.

The cop? of the'.letter Dated:

“delaying tacflc and harassment to the poor .

26/0872004 is annexed herewith

and marked as ANNEXURE - 7.

£

‘That the Officer-in-charge, All Women
Police Station, ?anbazar, Guwahati issued =a
Certlflcate Dated: 02/12!2004 éertifying that
the whereabout of the husband of the appllcant
is not known since 10/09/1997 and could not be

-traced out. Encloslng_thg.sa;d certificate, the

applicant again  jmade =& representation. on

. 06/12/2004  praying  inter-alia  for  her

compassionate sappointment and for giving her '

pen31onery beneflts due and admissible to her.
« _ Contd...
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The copy ©of the Police Certificate
. Dated: 02/12/2004 is annexed here.
with and marked as ANNEXURE - 8.

i
=
==
A

The copy of the representation -
Dated: 06/12/2004 of the petitioner
is énnexed herewith and'marked as
ANNEXURE - 9. -

4.10) - That the applicant states that, Swamy’ s -
handbook - 1999 under Chapter -~ Quitting
Service - other than Retirement, provides for

payment Sf,retiéement benefits to the family of
a missing employee who is. missing and his
whereabouts are not known. For - the said
purposze, the family =should have lodged‘ a.
complaint with the Police Station concerned and
_ obtaiqed a8 report that the employee has 'not
been treced after.all efforts had been made.
The benefits payable in the firstkinéténée are
salary due, leave encashment dug aﬁd.thg'amount
of G.P.F and after _oﬁe yegr are death
gratuities limited to the‘amguﬁt of retirement
gratuity, famiiy; penéion, at normal‘ rate from
the date of FIR and -the .Savings. Fund wunder
'Group Insurance Scheme. In the instanﬁ‘ casge,
the husband of the applicant was missing‘since
10/09/71997. FIR was lodged on 10/08/1997 and
the applicant submitted Police report that ﬁer
hushand/employee has not been traced after all
efforts had been made since 10/09/1997; but the
Respondent authoritieé have not'yet paid any of
the retirement benefits to the applicant to

Contd ..
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which she is legally entitled which act is
. . : ) Y] .
absolutely illegal, arbitrary, and bad in law.

The copy o©of the releyént page.of
Swamy’ o Handbook - 1999 regarding
péymenc of retirementAbenefits to
the family of the migsing
employee ig annexéd hefewiph and
marked as ANNEXURE - 10. -

4.11} ‘That the applicant state that Swamy’s
handbook - - 2004  under the Chapter = -
_“Reservatiohs ~and Concession 1in Appointment”

'providés fér compasgionate fappeintment of =8
,dépendent family member of a missing Government
emplo&ee after two years from the 'datg of
missing but  till date the Respondent

- authorities have_'nct gppointed the:.applicant
". desgpite fulfilmenﬁ of all requirements which is

+illegal, arbitrary, and bad on law.

4.12) - That the applicant states that, she has no
income to maintain heréelf and is- staying with
her brother who' is presently fécing acute
financial hardships to maintain her after his

marriage.

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION -

5.1) o That the applicant submits that the act
of the Regpondent .authorities delaving 'and_
depri§ing the applicant from her legitimate
claim of getting due retirement benefits and her

' ' Contd ...
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appointment on compasSiénate ground despite
fulfilment of all requirements as provided under

the law without any valid or cogent .reason is-

not only in violation of the provisions of law,

. but is alzo in gross violation of the Principle

of Nstural Jusgstice, equity, good conscience, and
administrative fairness. ' '

.2) That the applicant submits that, there

cannot be any impediments under the. law on the
‘part of the Respondene‘.autho:ities in denving
 the aforesaid benefits to the applicant and that
having not doneﬁtill date is not oniy-illegal,
arbitrary and bad in law, but is also in gross
violation of the mandate of Article - 14 15,
16, 19 and 21 of the Constitution of India.

<3) That the applicant submits that it is a

fit case where thi= Hon’ ble Court may be pleased
to 1interfere . into the matter in exercise of
extra—erdinary'jurisdiction vested under Article
- 226 of the Constitution .of India and protect -
the interest of the petltloner who 1is a poor
helpless destitute lady.

5.4} : That the Appllcant demanded Justlce which

is denied to her

6) DETAILS OF REMEDIES EXHAUSTED -

The applicent states that she has ne other
alternative »efficecious and ‘speedy remedies than
to file -this application. The apﬁlicant has
submitted several representations before. the
Respondents but to no results. B '
| Contd ..
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7) MATTERS HOT PREVIDUSLY’ FILED UR. PENDING IN AHY
OTHER COURT -

. Sc\%Lk/é(

The Applicant further declare that she had
not previousgsly filed any 'application, Writ
peti;ibn, or suit regarding the matter in regpect
of which the application has_been made, before any

_court or any other authority or - any other branch
of the Tribunal nor any such application, Writ
Petition or suit is pending before any of them.

8) RELIEFS SOUGHT FOR -

Under the facts and circumstances of the
case, the appl}cant prays for the following relief -

8.1) That the Honfble Tribunal be pleased to
direct or command the Respondents to immediately
‘pay the applicant"vall retirement' benefits
including pension etc. due to4her on account of

she being the wife of a missing Government
employee[

8.2) That the Hon’ble Tribunal be pleased to

direct the Respondents to appoint_ the licant
_ D . t::::jgip

in any suitaeble posts on” compassionate ground as

being the dependent _ IE1ng

employee,

Government

g.3) Any other relief or reliefs to which the

appllcant is entltled to as the hon’ble Tribunal
may deem fit and proper.

8.4} Costg of the application.

Con&im



9)

- 10 -

IRTERIM RELIEF PRAYED FOR -

That the Hon’ble Tribunal be. pleaBed to direct the

Resgpondents to pay provisgional pension and other
retirement benefits to the applicant and further

- to appoint- her in any suitable posts on

-compagsionate ground thereby ~enacting immediate

financial assistance to the applicant who is .  a

poor destitute lady till final 'disposal of the

" application.

10) THE APPLICATIOR HAS BEEN FILED THROUGH ADVOCATE -

M . MoguLi DEV

a)
by Mﬁ‘_ 1 “\'g_lu)c-dy/w

Mg ¢ Adh
c) )
11)YPARTICULARS OF THE I.P.0. -
i. 1.P.0. No. 206G .32&034:
ii. .  Date of issue - '”2349109'
iii. Issued from - G.P.0. Guwahati.
iv. Payable at - G.P.0. Guwahati.

[}

IZ)DETAILS OF EBCLOSURES -

As stated in the INDEX.

Contd ..
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Y.-E___K__L-.E_.L.C.-A-.I_.!-_Q._l‘{

I, Srimati. Sabita Das (Choudhury}), - W/o. Late.
Samiran Das, aged about 40years, Resident of Urmila
Bhawan, Jail Road, ' Shillong, Meghalaya, do hereby -
verlfy the atatements made in. Para - 1 to 4 and & to 12
are true to my knowledge and those made in Para - 5 are

true to my legal advice and. I have not suppressed eny
material facts.

And, I get my hand on thls verlflcatlon today

2hed- day of yggaeé 2006 at Guwahati.

Sabili Dos (choulhont)

Signature -

“Contd ...
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|  The Accountantvceneral.(A&E),Assim;
| . | .
; 8ubs- Prave »
str,

I beg te lay the follewing few lines for faveur nfayour'

v.ﬁngéideration and tavourablclqrdora-

(1) T That 8ir, my hnaba'nd, "?zhri Samiran Das, & clerk ef your /
;ofriopvislabscoading frem heite simce Septembér,19©7. o

(2) That Sir, prier te hiévﬁsing abscended he made me out of )
iom;~ﬁy naking physical‘tdrtﬁra and the matter was duly reperted

te pelice. L - i i

T )

‘4(3) - That 8ir, feor his bein§ abBeonded;wI have'no other alter-

o

mative but te take shelter in my brothers!' houser! as uhweiceme
‘guest for my survival. | | ‘
8ir, under the circums?ﬁnces I beg mest fervantly té }our
bemign self fer causing deing the needfnl; comsidering my pitiable
_comditien, se that I may surgﬁva vith digaity.

o | . -

" | Dated Shillang//:r\ o ~ Yeurs faithfully,
| the 31st Marcn{1998. <ok |2
"o ( / e oRabida Dan

[N SR B i 3 . [ -5-,"’_,_7“-, o .
\,//// ) ) (Sabita Das)

- Cfe. sugiHSubhrofchoudhury
Urmild Bhevan, Jail Read,
' shillemg-1.

. ' \-J‘“ oyt
\\""H 'D;’;; /’: : "
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m ACCOUNT:.NT GEIZRAL (asE) ASSAM, mmamozm. .3EL,'mLA. - 3=

. avwm.m...gg,
M)‘« A’b 4mM2’

. No-DAG(A)/Admn-I/RC/SD/93/66 . . DatesGm7-98

MN\ S

?“ R - With reference to her representation dt. 31-3-98, o . .
Smid Sabita'Das, W/0 Shri Samiran Das, C/T stated “that the !
case of absconding of her husband frcm home was. reported tm

the palice.

Now. she is hereby asked to- furn;sh the fOllGW;ﬁg

details urgently for taking necessary action at thls end S
n~.1Q- ‘The date on. which the F.I.R. was lodged.\»  

'2;_"  Nature of complaint ledgedagﬁgzamu* ‘

3;_ . ?rogresu report on actlcn initiated by the police etc. ‘

‘-;vamti Sabita Das, o
. €/0. Shri Subhro Choudhury. : e
"~ Urmila. Bhavan, Jail Road, . . = -~ = o
v__Shillong-l, Meghalaya.v ST
AR AR l
5 o
1
4 | ‘ ”
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To : .
The Deputy Aecountant General (Admn), .
Office of the A.G.(A&E), Assam,
Maidamgaon, - Beltola,:

Guwahati~28. ' ; N

sir, | »
: With reference to your offiee letter No.DAG(A)/Admn-I/PC/SL/
93/96 dt. 8-7-98 (delivered on 3-8-98) I beg tb furnish the following

1 1nfbrmation as called for.

1 The F.I.R. was lodged on 10-09-97.

2. The F.I.R. was lodged with the All Women Police Station,
Panbazar, Guwahati, to the effeet that my husband, Shri Samiran Das,
C/T of the Offiee of the A.G.(AXE), Assam, Guwahatl, demanded dowry
of Rs. 20,000,00 whieh eould not be paid by my brother and my husband
took away all the ornaments given by my brother at the time of my
marriage and made me out of home by making physieal torture.

When the F.I.R. was lodged, the Police ‘initiated enquery in
that regard and searched the residence of my husband at Beltola on

' 10-09-97 but eould not trace him there and we were told that he was

Q§L§5i§g B ; et T e N

absconding.

Subsequently on 11-09-97 I was produced in the 8ession Court,
Guwa~hatl, where a requisite statement was Fecorded, a photo copy of
which 1s enclosed for favour of your kind perusal. !

3. No further progress report of investigation has been intinaa
ted to me.

Dated-Shillong | iburs faithfully
The 6th Auwgust,98. 1
- stode. Do
-y j—

/;} | Mrs. Sabita Das |
N, " pa b oy (Choudhury)
1 &

poboeat



F\\QLW
o
{
[] ?g
From Mrs. Sabita Das.:

W/o Shri Samiran Das.
8/0. Dr. S.K. Choudhury.
- ‘Urmila Bhavan, Jail Road.

~ shillong-1.
To K : | .
The 'Deputy Accountant General(A).
0ffice~ of the Accountant General(A&D).
'ASbam, Guwahati«29. .
Ref:- Letter lo. UAG(A)vAdmn-I/PC/SD/93/195, duted 23-3=99.:
. S e e
Sir, . B "'u:"

-1 have the honour to.file herewith a copy of the, police’

Dated Shillong the 14.7.99.

»report of the case pertain@ng to the disapaearance of my husband,
in response to your letter under referenee, for your Alnd 1nfor

- mation and necessary actiono-

May I also express here my hope that now my case will be

settled expeditiously, andjas"
a suitablenappointmenﬁ,on

LB o4 REASPN & ST

g :

s

. L
S

a special case, I shall be ngen
cmpassonate'ground. '

W WEthFYegards.

‘|

Yours faithfully,-

Sﬁg\JJ N I)Lx/)

(Mrs. Sabita Das)..

Lo S
@Vhf“") /L ot A |

M- Dw"
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 OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAR
~ MAIDAMGAON, BELTOLA, GUWAHBATI - 781 029.

' NO.DAG(AYPC/SD/93/ | 7 April 2000
18 &pp o
" TO

Smt. Sabita Das
- 'W/o Shri-Samiran Das
. C/o Dr. SK. Choudhury
~ Urmila Bhavan, Jail Road
~ SHILLONG 793 001
In 1csponse to ﬂns oﬁice letter No DAG(A)/PC/SD/’93/94 -dated' 27 1.2000 the ofﬁcer—1n~
\uha1ge All Women Police Station, Panbazar, Guwahati -City informed that her husband Sh;m
.Samlran Das could not be traced. After complenon of the mvesngauon of C.S No. 24/97 dated

'._11 12 97 wag subrmﬂed showing him ABSCONDER

Now, the undersigned hereby asks the wife of Sti Samiran Das, whether there is anv news on

their side which may be informed to this office for taking necessary action at this end.

An carly reply is requested.

L lodl
D(‘ ‘ \JJ" (-
A Deput\ Accountant General (Ad}Z)

C

‘ &VH‘CJ /‘;:E&WGM
b

ok

VN
N

.AI
i
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From~- : ,

© Swti Sabitn Das(Chondhnry),

W0 Shri Samiran Das, _ :
Co Dr. S.K. Choudhury, ‘ ' :

Urmita Bhvavan,
DATED - '/ 7%& M

~Jail Road,

Shillowsg - 793 001.

To |
The Accountant General (A&L),
Assar, Deltola, ‘
Cunwahati, l
Subject : - Disappearance of Shri Samiron Day ond appointiment of his wife_on

Compaysionate grovunds,

"

Honourable Sl'.r.

In continnation of my representation dated 26/04/2000 submitted as a
sequel to your office letter bearing munber DAG(A)/PC/SD/93/01 dated 01/0472000
1 am to submit the following few lines for your kind and sympathetic consideration.

That Sir, with the disappearance of my husband in 1997 | have
nothing to fall back upon for my sustenance. Moreover, 1 have also not been granted
retirement gratuity and family pension. ‘

_ _ |

That Sir, I am presently staying with my brother who himself is
privately employed and with his merger income it has become very difficult for him
(o maintain me. '

In view of the position stated above | shall be grateful if your kindly

Jook into the matter personally and arrange to appoint me on Compa.s sionate ground
(o tide over thé financial distress faced by, me.

1 shall remain ever grateful for your this act of kindness.

Yours faithfully,

S(\Mb gﬁxotl&l,\m&d
k{'“’ép;{: be fer ot Sk&?‘)‘}‘u??rgﬁt!a Das)
M M (Choudliiry)

Cl—
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ag‘;ﬁmasn(ﬁ gd g)amaq &1 a»m:h?«m
Offlce Of The Accountant General (A & E )
v '~ Assam, v
Jramveria, daaret. a;a@apl 781 029

Maldamgaon Beltola Guwahatu 781 029

NO: DAG(A)/Adnm 1/PC/SD/93/75 '
Dated Guwahat1 the 25" August,2004,

'Zp aus 2004

"To

Smti. Sabita Das, _ L :

W/ Shri Samiran Das, C/T T

C/o Shri Subhro Choudhury . : . ' _— ‘
Urmila Bhavan, Jall Road, _ ' : . . )
‘Shillong : 793 00] ST T : e -
Meghalaya.

_ - Smti Sabna Das W/o Shn Samxran Das C/T is hereby asked to obtain a repon
: ﬁom the concemed Pohce Stat1on that her husband Shri Samiran Das is mlssmg or has
A not been trac. 1 after al] efforts had been made by the Police.
. .

This information is T;irgeﬁt]y‘required 0 ena:ble this office to settle the case.

" : o o " ‘-_.‘. - - Deputy Accoﬁ;a;nt General (A)
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Officer-In-Charge

~ All Women Police Station,

Panbazar, Guwahati

TO WHOM IT MAY CONCERN :

- This is to certify that Sri Samiran Das, son of Late Rabindra Nath
Das, husband of Smti Sabita Das (Choudhury) is involved in All Womén
P.S. Case No. 29/97 (G.R. Case No. 3766/97) U/S 498A IPC. His
Wilereabout is not known since 10.9.97 and could not be traced out. As
such the aforesaid case has been chargesheeted on 11.12.97 against

- Samiran Das sl{()wing him absconder.

o
M njob

OficersIn-Char@e
All Wormen P 8.
Gity 3: Ghtye',

&




1

- sir, | X

- Clo — Narendra Chandra Dhar, -

~ 20 -

no

To ' | ' | ;
The Deputy Accountant General (Admn.),
Office of the Accountant General (A&E),

" Assam, Maidamgaon,

Beltola, Guwahati — 29

~In inviting a reference to your letter No. DAG(A)/Admn-I/PC/SD/93/75
dated 26.08.2004 regarding subrmssmn of a report from the Police Station where the
F.LR. was lodged in connection with the disappearance of Shri Sam1ran Das, C/T,I am to

enclose herewith an attested copy of the pohce report as called for by you.

Further, I would like to draw your kind attention‘'to Swamy’s Handbook

2004 regarding compassionate appointment of dependants of the missing employees’

" subject to the conditions outlined therein.

 That Sir, my case for compassionate appoifitment has not yet been

considered in spite of my living on dire ﬁnancial stress.
. i

. I would, therefore, request your kmdself to give me an appomtment on

compassmnate ground to save me from utter ruins and also to grant me pens1onery

benefits due and admissible to me.

Yours faithfully,

Dated, Shillong the 6 December, 2004 -

My present address:- 50\%)‘3\0\ DQQ L@LO-UQUA X’\‘MA

! : 00 oo
Sabita Das (Choudhury), SABITA DAS (C(?{/()7 [? EURXZ?) J

(Subhra Choudhury),

Jail Road (Near Promodini Complex),
Shillong — 793 001 .
: GJ-«’.A{»-‘:—/-{ e ba b o
i ! Popecpev ! " A
: ‘ : Jeto cadl
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‘dismmissal from service’ shall ordinarily be a disqualification for such
employmem.———Rule 11, CCS (CCA) Rules.

Forfeiture of past service.— A Government servant removeq or
dismissed from service shall forfeit his past service and shall not be entitled
to peasion/ gratuity.

Compassionate allowance.— If the case of the Government servant
who is removed or dismissed from service is deserving of special
consideration, the authority competent to remove or dismiss him' from
service may sanction a compassionate allowance not excxdi‘ng two-anc}s of
pension or gratuity or both which would have been admissible t0 him if he
had retired “On ¢ompensation - pension. The compassionae allowance
sanctioned shall not be less than-Rs. 1,275 per month— Rules 24 & 41,
CCS (Pension) Rules.

5. Absorption in ABs/PSUs, etc. -

{ Swamy’s—Pension Compilation]

5. Half Pay Leave.— Half pay leave will stand forfeited.

6. Transfer of PF Balances.—In_tespect of an employee opting for
service with any of the bodies mentioned above the amount of subscription
(including Government contribution in case he is a subscriber t0 CPF)

together with interest thereon standing to his-credit in the PF account will be
disposed of in the following manner:—

Refunded to him .. If the enterprise does not operate a
PF or the PF of the enterprise
does 1:0t accept such balances.

Transferred to the new PF Account. if the enterprise agrees for the

' : - o ivv .o —.. . rapsfer of the balance.

e e o s o —— T AR

7. Family Pension.— On permanént absorption {except of those with
less than ten years’ qualifying service), benetit of family pension under CCS
(Pension) Rules is admissible, if no family pension scheme exists in the
organization or if the employee is not eligible under their Scheme or on his™ -
request if he is specifically exempted by the Central Provident Fund =
i Commissioner from the coverage of family pension scheme of the
: organization. The family pensij,m will be based on the pay drawn at the time

Central Government employees are often sent on deputation in public
interest to Central Public Sector Undertakings/Autonomous Bodies or go on ,
their own volition applying in response to advertisements and get i

permanently absorbed there. Orders of permanent absorption have to be of absorptfon. . o

issued by the undertaking in consultation with the parent employer. 8. Miscellaneous.— (1) Pro rata retirement bepefits are applicable on
Retruspeciive absorpiion it oSt peritsible. Natignalized Ranks, Reserve . . nermanent absorption Public Sector Undertakin3s/AnfOROmous Bodies
Bank of Indid, State Bank of Indi4 and its subsidiary banks, LIC, GIC of also under State Governmeits’ and Union Tecritories’ control.— See
India and its four subsidiaries viz., National Insurance Company Ltd., New - Subject No. 8.

India Assurance Company Ltd., Oriental Insurance Company Ltd., and

2 o H ino
United India Insurance Company Ltd., are treated as ‘Central Autonomous (2) In respect of Joint Sector Undertakings, these benefits are also

admissible on absorption if it is wholly under the joint control of Central

Bodies’. A - Government and State Government(s)/Union Territory or under the joint

1. Deemed Retirement/Resignation.—Such an employee is deemed to ‘ control of two or more State Governments/Union Territories and not under
have retired/resigned from service from the date of such absorption. For one Government and a private/foreign body —Appedix-12.
service in the Government they would be eligible for the appropriate Service |
Gratuity/Pension and- Retirement Graiuity or terminal bepefits admissible | 6. Missing employees
under relevant rules. S ' {Swamy’s — Pension Compilation d Group Insurance Schemes]

-~ 2. Retirement benefits.—Pro rata }Ilonthly pension and retirement a.rk

gratuity on the basis of qualifying service up to the date of permanent  ° If an émployee is imissing and his Whereabouts are not known, his
absorption will be admissible. ‘ family can be paid the retirement benefits. For this purpose, the family
. 3. Commutation of pension.—Js entiled to comnutation not should have lodged a complaint with the Police Station concerned and
exceeding 40% of his pension without medical examination if application is - |4 obtained a report that the employee has not been traced after all efforts had
made within one year from the date of permanent absorption. The . been made. .
commutation amount is €xempt from income ax. _ : 1. Benéfits payable in.the first instance.—Salary due, leave

4. Encashment of ‘Earned Leave’.—The Government servant is E encashment due and the amount of GPF.
entitled to encashment of earned leave to his credit on the date of such e o ALo- _
absorption subject to a maximum of 300 days including the number of days ; . 2. After one year— (i) Death grajuity limited to the amount of
for which encashment was availed along with LTC. ; Retirement grawity; () Family Pension at normal rate from the date~of

_ , : A .
. HB—
‘/1; Vo W (o, i7
i
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FIR; and (iii) Accumulations from the Savings Fund under Group Insurance
" Scheme. T T o T e

© = _ in-ludes a Central Statutery Body or a Central University. -. Ce s

-—’fh‘e"n‘c)nxinees/dependantswhou_ld 'Mmish‘ah"lndemniry Bond that all -,

_payments shall be adjusted against the payment due to the employee in case |

he/she appears on the scene at a later date and makes a claim.

3. After death is established or seven years.—(i) Difference between

death gratuity and retirement gratuity (if) Insurance cover admissible under

v Group Insurance Scheme. (i) Difference in family pension between normal
and enhanced rates.

_The claimants should produce proper and indisputable proof of death or
.. Decree-of the. Court that-the:employee. concemned.should.be presumed to be -~ ---
dead as laid down in Section 108 of the Indian Evidence Act.

Subscriptions for one year and insurance premium alone for the next
six years will be recovered with interest from the amounts payable on
account of Savings Fuud and Insurance Fund respectively under Group
Insurance Scheme. .

4. VWhen missing after committing fraud.—Benefits can be

QUITTING SERVICE—OTHER THAN RETIREMENT 259

1

L5 S

However, Public Undertakings,” Nationalized Banks, RBL-SBI and its- "~ -
. subsidiary banks, LIC, General Insurance Corporation of India and its four
subsidiaries are not treated as ‘‘Central Autonomous Bodies™ for™this
purpose. . . _ S
} 3. From a Central Government Department to a Central
Autonomous Body where pension scheme is in operation.—The
Government servant will have an option (a) to receive pro rata retirement
benefits or (b) continue to have the benefit of combined service under the
Government and in the Autonomous Body. The option should be exercised
within six months. 'If he elects the alternative (b), the service rendered
--— ~under Government will*be allowed-to be-counted towards pension-under-the
Autonomous Body. In the case of temporary Government servant,
pensionary benefits will accrue only when he is confirmed in the
Autonomous Body. If he retires as a temporary employee from the
Autonomous Body, terminal benefits as are available under the Government
will only be admissible to him. .

v
"
PYRRY
domiiben

sx ik

sanctioned only on the employee being acquitted by the Court. or after
conclusion. of disciplinary proceedings.
5. Applicable to pensioners.—Family pension can be sanctioned as
“ per conditions stated above in thz case of missing pensioner also—GID
= "(12), Rule- 54—~Pension Rules, Fcras.11.4 and-11.5 Group ‘Insurance
Scheme. .

.Il

7. Permanent transfer to and from Central Autonomous/
Statutory Bodies — Counting of past service for pension
[Swamy’s — Pension Compilation] )

1. Scope.—This, subject deals vith the benefit of counting past service
for retirement benefits in the case of employees (permanent or temporary)
of the following categories initially going on deputation and then getting .
permanently absorbed— :

-~ ={1)"From a-Céntral-Government Department to-a Central Autonomous -~ - i

Body. 1

(2) From a Central Autonomous Body. to a Central Government i
Department. |

(3) From one Central Autonomous Body to another. ;

2. “Central Autonomous Body’’ means a body which is- financed
wholly or substantally from cess or Central Government Grants.

. “‘Substantially’’ means that more than 50 per cent of the expenditure of the
Autonomous Body is met through cess or Central Government Grants. It

b

- - - ~-cofisent of that body.”

From a Central Autonomous Body to a Central Government
Department.—The above procedure will apply. :

The Government/Autonomous Body will discharge its pension liability
by paying in lumpsum the pro rata pension/service gratuity/terminal gratuity
and retirement gramity for the service up to ihe date of absorption.
Lumpsuin amount of pro Tata pension will bé determined’ with reference to -
Commutation table laid down in CCS (Commutation of Pension) Rules.

e A

typap v it bt

A Central Government employee with Contributory Provident Fund

Y.-*s ERIY
e

benefits on permanent absorption in an Autonomous Body will have the : )ﬁ
" option either to receivz the CPF benefits which have accrued to him from K|

the Government and start his service afresh in that body or count service
rendered in Government as qualifying service for pension in the body by
forgoing Government’s share of CPF Contributions with interest, which will
be paid by the Governinent to the body concerned. The option should be
exercised within one year from the date of absorption, failing which he will
be deemed to0 have opted to receive the CPF benefus.

v ryw s W worve coemng

4. From a Central Government Department to a Central
Autonomous Body where pension scheme is mot in operation.—A
permanent Central - Government employee borne on pensionable
establishment on absorption in the Central Autonomous Body will be
eligible for pro rata retirement benefits as given in Subject No. 6. A
temporary employee will be paid the terminal gratuity admissible on the
date of permanent absorption in the Autonomous Body. In the case of
temporary Central Government employee with CPF benefits, the amount of
his subscriptions and the Government’s contribution together with interest
thereon will be transferred to his new Provident Fund account with the



.28 ST SWAMY’S HANDBOOK — 2004

3. Recruitment procedure.-—Vacancies will be notified to the DG (R)
and the Rajya and Zilla Sainik Boards, as also to Ex-Servicemen Cell. Along
with the application, the applicant has to submit an undertaking in the
prescribed format that he had been duly released/retired/discharged from the
Army Forces.

4. Placement in the Roster.—An Ex-Serviceman selected for appoint-
ment should be placed against the category to which he belongs. For example,
if he belongs to SC he should be placed against the point for SC.

5. Reservation benefit only in the first civil employment.— Once an

- -+ Ex:Serviceman-is -appointed- to a civil post against a reserved vacancy, he.

ceases to be an Ex-Serviceman, and hence not entitled to the benefit of reser-
vation for other posts subsequently. However, the benefit of age relaxation as
prescribed for Ex-Servicemen is admissible to such re-employed persons
for securing another employment in a higher grade or cadre in Groups ‘C’
and ‘D’.

6. Relaxations and concessions.—

(i) Age.— (a) Three years over and above the period of service rendered
in the Army, Navy and Air Force. Disabled Defence Service personnel eligi-
ble for appointment to Group ‘C’ posts filled through competition examina-
tion will be allowed 3 years’ age relaxation (8 years in the case of SC/ST). For
Group “C’/‘D’ posts filled through Employment Exchange for such disabled
personnel, the minimum age-limit is raised to 45 years (50 years in the case of
©8C/ISTYy - - - - S - N .

() For Group ‘A’/‘B’ posts filled by direct recruitment by UPSC on All
India Competitive Examination, five years relaxation is admissible for Ex-
Servicemen and Comumissioned Officers including ECOs/SSCOs with 5
years’ military service released on completion of assignment, on invalidment
and due to physical disability attributable to military service.

(if) Educational Qualifications.— Ex-Servicemen with not less than
three years® service in the Armed Forces is exempted from possession of the
prescribed educational qualifications for Group ‘D’ posts. For Group ‘C’,
minimum educational qualification may be relaxed at the discretion of the
appointing authority, if such minimum qualification is Middle School Stand-
ard and the Ex-Servicemen has put in at least three years’ service in the

__Army and is otherwise found suitable. A matriculate Ex-Serviceman with
15 years’ sefvice in the Ariiiéd Férces will be considered eligible for posts for
which graduation is prescribed, if work experience of technical or profes-
sional nature is not essential or if the appointing authority is satisfied that the
Ex-Servicemen will perform the duties by undergoing on-the-job training for
a short duration.

Relaxation of educational qualification as above applies for promotion
also.

-3
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€20)) General standard for selection.— Required standard may be re-
la)}ed, if persons for all the vacancies are not available and if such relaxation
will not affect the performance by such candidate.

(iv). Application/examination fee.— Exempted for examinations con-
ducted by UPSC/SSC and the Institute of Secretariat Training and Manage-
ment for filling the vacancies reserved for them in various Group ‘C’ posts.

. (v) Special Concessions for Disabled Ex-Servicemen.— If the disability
is attribated to military service, he will be accorded Priority-I along with a
rej:enched employee for appointment to Groups ‘C’ and ‘D’ posts filled by
direct recruitment. Up to two members, each of the families of defence service

. _personne] _(widow, .son/daughter/near. relative. who agree.to support the . ..

farmly) will be granted priority immediately after the disabled Ex-Service-
men, ie., Priority II-A. Medical Certificate of Fitness granted by a Demobili-
zation Medical Board of the Defence Services would be considered adequate
for appointment to all posts. .

(vi) TA. 1o handicapped Ex-military personnel called for interview.—
The concessions regarding grant of T.A. to SC/ST called for interview are
also extended on the same scale. Procedure for drawal and payment will also
be the same.—[GJOs below SR 132}.

7. Liaison Officers.— Officer appointed to look after the reservation

matters f)f SC/ST would also be the L.O. for reservation matters relating to
Ex-Servicemen and physically handicapped. —OAM, dated 10-11-1994.

. / 7. Compassionate Appointments of Dependants
‘ [Swamy’s — Pension Compilation] = T
Applicable to a dependent family member of —

(@) a Government servant who dies in service (including death by

suicide);
(b) 1is retired on medical grounds before attaining the age of 55 years

(57 years in the case of Group ‘D’ officials);
(¢) amember of the Armed Forces who—

(i) dies in service; or (if) killed in action; or (4i/) is medicall

boarded out and unfit for civil employment. ¢ Y
~ Service includes extension in service (but not re-employment). Service
includes re-employment of Ex-Servicemen in civil post before the normal age
of retirement.

“Dependent  Jamily member means (a) spouse; (b) son/daughter (includ~ -

] 2 spouse; (b) son/daughter (includ-
ing adopted son/adopted daughter) and (c) brother or sister in the (casc of
unmarried Government servant/member of the Armed Forces at the time of
his death in harness/retirement on medical grounds, as the case may be.

" _In the case of a missing emp! i i
. ing employee.— Compassionate appointment can be
considered after two years from the date of missing—
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(a) if FIR has been filed and the missing official is not traceable;

(b) if he had at least two years to retire; -

(c) if he is not suspected to have committed fraud/joined terrorist

organization/gone abroad,

(d) if the Competent Authority feels that the case is genuine; and

(e) decision is to be taken at the level of Secretary. )

Concession of compassionate appointment is admissible to one depen-
dant only.

EXCEPTIONS.— (1) In exceptional circumstances, with the prior approval

of the Secretary of the Ministry/Department concerned, the appointment on
compassionate grounds may be considered even when there is an eamning

member in the family of the deceased.

(2) If the deceased was unmarried, one of the dependent brothers/ sisters
will be eligible for consideration, on giving an undertaking that he/she will
look after the other family members who were dependent on the deceased
Government servant. .

2. Posts to which appointment made.— Only in Group ‘D’ and Group
‘C’ posts.

3. Appointing Authority.—

Joint Secretary in-charge of the

Ministry/Department
Administration or Secretary.
Attached and Subordinate Heads of the Departments under
Offices _SR2(10).
Department of Tele- Respective Circle Selection
communications Committee.

Department of Posts

4. Conditions.— )
(/) Compassionate appointment can be made only against the direct
recruitment quota and

(i) Applicants should fulfil all eligibility conditions in Recruitment

Rules.

5. Relaxations.—

(@) Age.—Maximum age-limit may be relaxed wherever necessary, but
no relaxation is permissible in the minimum limit of 18 years. If the ward is
below 18 years of age at the time of death of the Government servant and if he
alone is available for employment, he should apply as soon as he artains 18
years.

(ii) Qualifications.— For Group ‘D’ post and LDC, qualifications may
be temporarily relaxed by the Departments, subject to the condition that such
relaxation wiil be permitted up to two years only. The appointee should get

.
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qu:zl(ijﬁed within this period as otherwise his services are liable to be termi-
nated.

Widow appoipted to a Group ‘D’ post will be exempted from the
1f>rescr_11bed educational qualifications, if the duties can be performed satis-
actorily.

»

(iti) Procedure.— Conditions in the recruitment procedure, viz., clear-
ance from Surplus Cell, recruitment through SSC, Employment Exéhange
etc., will be relaxed. Compassionate appointments are exempted from ban
orders on filling up of vacant posts.

o 6.~L_imitaiiiﬁo_nls..— Compassionate appointments can be made only up to
5% of direct réChiitment vacaricies. No compassionate appointment can be
made if there is no vacancy.

T Rgservations.—'Person selected for compassionate appointment to be
adjusted in the recruitment roster against the appropriate category, ie.,
l.E.(i/S'I‘/OBC/Gc:neral category, depending upon the category to which he

elongs.

8. Procedure for appointment.—Heads of Offices will make the pro-
posal and the Head of Department/Ministry will decide the appointment. Pro-
posal will be made in the prescribed form containing all particulars of the
candidate and the specific relaxation required in age, qualifications, etc. The
Head of_’ Department/Ministry will take into account all the circumstances of
the family, the benefits such as CGEIS payments, GPF/CPF, gratuity, etc., re-
ceived, the existence of any earning member in the family on the-c;ne h’a'nd
and on the other, size of the family, ages of children, essential needs, liabili-
ties and the f"mancial condition of the family. Financial benefits received need
not necessarily be a ground for rejecting the proposal vis-a-vis other adverse
factors urging acceptance.

9. Other Provisions.—

o Widow in appointment after re-marriage.—There is no bar against a
widow appointed on compassionate grounds continuing in the appointment
after re-marriage.

@) D_ependant of Group D’ deceased considered fc;r Group ‘C' also.—
The appointment of the family member of a deceased Group ‘D’ employee
need not be restricted to a Group ‘D’ post. Such a member, if qualified can be
appointed to a Group ‘C’ post also.

(D) No,. consideration for change in post— Once the cornpassionate
appointment is made, request for a change in the post, on compassionate
grounds will not be entertained. The appointee will be treated like his col-
leagues for career advancement in the normal course.— Appx. 2.

" @) No consideratiop if compassionate appointment not provided within
ree years.—If compassionate appointment to genuine and deserving cases is

. not possible in the first year due to non-availability of r:?ular vacancy, the



